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•c. 	. 	.Advcates for Applicant(s) 

S i • • 	. 	• Advocates for ReSPondent(s) 

= 	fTieNtes ::: ::: Dat e 	CortOrdex 

4497! 	
Heard Mr B.K. Sharma, learned 

• 	 t counsel for the applicant, and Mr S. 
- ( Rs. 5r 	 Ali, 	learned Sr. 	C.G.S.C., 	appearing 

	

tv 	
4€ 

IP;)j 	'UJe 	 'on behalf of the respondents. The 

lIted 	"4? 32 	 application is admitted. The impugned 

• t orders of transfer dated 12.3.1997, and 

dated 	15.3.1997, 	Annexure-23 	ap-- 

Annexure-26 	respectively are 	stayed 

- 1 	 •' 	so far as the applicant's transfei oIers 

i are concerned. 

Let the case be listed • on 

-  235.97. On that day the respondent 

No.3, Shri R.K. Biswanath Si"h •r. 

Superintendent of Post Jjffices, Manipur 

Division, Imphal, shall also appear before 

this Tribunal at 10-30 A.M. 

The applicant shall take steps 

- 	• ' for service of notice by Speed Post 

during the course of the day. 

By Order 	 ' 

Vice-Chairman Office to furnish copies of the 

	

order to the counsel for the parties. • 	nkm, 
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23.5.97 
	

As per office note notices or!' 

respondent Nos.2 and 3 had already been 

served. Notices on respondent Nod'. 1 and 4 

had been issued on 7.4.97. 'Notices on 

respondent Nos.. 1 and 4 are deemed to be 

served. The respondents may file written 

statement on 6.6.97. 

List it on 6.6.97. 

/ 

Vice-Chairman. 

nkm 
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6.6.97. 	;Mr S. Ali,T learned Sr. C.G.S.C., prays 

for further extension of time for filing written 

statement. Prayer allowed. 	
0. 

List it on 27.6.97. 

Vice-Chairman 

£tted )c4**& s xzaix. By order 
dated 44-97 this Tribunal directed 

the Respident No.3 to appear before 

this Tribral.On 23-5-97till now he 
did not conl$,y with the order. He shall 
appear on thnext date, that is 
11th July, 97 \and explain why he did 
not comply  with'\he order of this 
Tribunal dated 4-).97 directing to 
appear before thisribunal on 23-5-97. 

Written statnent habeen filed on 

behalf of all the resindents. 
List on 11-7-97 f orders. 
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O.A. 73/97 

276-"97 By order dated 4-'4"97 this 
TLburial directed the Respond ant No.3 

to appear before the Tribunal. On 

235-'97 he did not comply with the 

order. He shall appear on the next date, 

that is on 11"7-'97 before this Tribunal 

and explain why he did not càmply with 

the order of this Tribunal dated 

P 	4k-i e 
441s97 

Written statement has been filed 

by the respondents on behalf of all the 
respondents. 

List on 117"97 for orders and 

appearance of Respondent No.3. 
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im 	 Vjceu.hajrman 
IA 

- 	 , 	 11.7.97 	 Respondent No.3 has not appeared 

before this Tribunal, in spite of the 
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order passed by this Tribunal on 27.6.97. 

Mr S. AU, learned Sr. C.G.S.C.,  prays 

for some time. Accordingly three weeks 

time allowed for appearance of respondent 

No.3. List it on 1.8.97. 

' 

	

10- - ~)— 	 - 	
1.8.97 

74 

07449 
5o& 

/C 	?? 

The 	respondent 	No.3 	has 

appeared and explained his difficulty 

to appear before the Tribunal on the 

earlier dates. 

List it on 4.8.97.. 

Vice-Cha ' rman 

nm 



O.A. No. 73 of 1997 	 '1 
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4.8.97- 	 The case is ready for hearing. 

I s 	 Respondent No. 4 is also personally present. 

Personal attendance Is despensed with. 

List it for hearing on 7,11 

Vice-Chairman 

tr, 

71197 	On the prayer of counsel for the 
prties case is adjourned till 2 21"11-'97. 

- 	 Vice'Chájrman 
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21.11.97 	 Mr. B.K. Sharma, learned counsel for 

the applicant, submits that there has been a 

development and in all probability the applicant 

Pm may withdraw the application. However, he needs 

some instructions. Accordingly the case ,  is adjourned 

till 28.11.97. 

V*_6i rman 
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Ns of the Registry 	Date 	 Order of the Tribunal 
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Mr B.K. Sharma, learned counsel 

for the applicant, submits that he has 

come to know from some source that the 

relief had already been given to the 

applicant, but it is necessary for him 

to ascertain and accordingly he prays 

for two weeks time. Mr S. Mi, learned 

Sr. C..:G.S.C. has no objection. List it 

on 3.4.98. 

9L 
Vice-Chairman 

Mr S. Au, learned Sr. C.G.S.C., 

.5 indisposed and mention has been 

or adjournment. The learned counsel for 

he other side has no objection. List it 

n 19.6.98. 

T 
Vice-Chairman 

3.4.98 
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24.7.9 Mr A.K. Choudhury, learned Addi. 

C.G.S.C., on behalf of the Mr S. Au, 

learned Sr. C.G.S.C., prays. for an 

adjournment on the ground of personal 

difficulty of Mr Ali. Let the case be 

listed on 14.8.98. 

Vice-Cha rman 

nkm 	I: 
A1 



4' 

O.A.No.73/97 

Notes f the. .Reaitrv 
	

Dte 	 C Order of the Tribunaf 

On the prayer of the learned 

counsel for the parties this case is 

adjourned till 25.9.98. 

Vice-Chairman 
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13.11. 
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/212 
According to Mr B.KSharma,1earned 

counsel for the applicant the matter has 

ben settled out of Court0 However, he 

has not received any formal information. 
Mr S.Ali,learned Sr.C.G.s.0 also has 

no instruction. Accordingly the case 
is adjourned to 4.12.98. 
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18.1.99 

I trd 

Mr. S.Sarma, learned counsel for 

the applicant submits that the applicant 

does not want to press this application. 

Accordingly the application is dismissed 

as not pressed.Mr. A.Deb Roy, learnead Sr. C.G. 

S.C. is also present. 

Vice-Chairman 


